
Reserved  

CENTRAL ADMINISTRATIVE TRIBUNAL 	ALLAHABAD BENCI  

ALLAHABAD.  

Allahabad this the )-q.h, day of k-1-41998. 

Cont empt Applic ,t ion no. 107 of 1996 

in 
Original Applic tion no. 1052 of 1996  

Hon' ble NI'. S. Dayal, Administrative Member 
Hon,  ble 	 Dattatreyulu, Judicial Member.  

U.S. Rai, 3/0 Shri V.N. Ra i, r/o shivpurwa P.O, Manduadih, 
Varanasi. 

... Applicant 

C/A shri 	• Dey, 	S.K. Mishra 

Versus 

Sri T.N. Party, D.R.M. N.E.R. Varanasi. 

000 Respondent 

C/R Shri G•P. Agarwal. 

ORDER 

Hon' ble Mr. S. Dayal, Member—A.  

This is an application seeking errarl.c.eiat-eitagn of 

proceedings o!Contempt of Court for wilful non compliance 

of interim order passed in O.A. 1052/96 on 07.10.96. 

2. 	Interim order dated 07.10.96 in 0.A. 1052/96 

was for permitting the respondents to take the decision 

on the applicants representation and to maintain status quo 

as on that date. 

2/— 



4. 	In view of the averments made, we find that there 

is noA  viol 

07.10.96 

party are, 

d ischarged. 

ation of the interim order of this Trib ,nal dated 

ontempt proceedings against the opposite : 

herefore, dropped 	and the notices issued are 

The case is consigned to record. 

/1 2 /I 

3. 	The opposite party in his CA has mentioned that 
nti-et:41AA.41. 

the applicant has been IfOttet Varanasi and his pay from 

13.9.96 to 12.01.97 has been arranged and paid. The 

representation of the applicant has been disposed of by 

ordering that the applicant shall work under senior D.E.N. I 

N.E. Rly., Varanasi. There is subsequent suppi. CA filed 

by the respondents after the applicant mentioned in his 

R.rs. that he has neither been allowed duty nor he has been 

paid. In this suppl.C.e . the respondents have stated that 

the ap,licant was medically decategorised and he has been 

posted on the post of Janitor under .3r. DN I, Varanasi 

and that he has been paid from 01.09.96. 

/p c/ 

 

member—J Member—A 


